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REGULAT.RY AND

inloi DEVELopMENT AUTHoRITY oF INDIA

ORDER
of

lnsurance Regulatory and Development Authority of lndia
.),r Premium Rates for Motor Third party Liability lnsurance cover for Fy 2017-1g

[:i y vrrtue of powers vested in the Authority under section 14 (2) (i) of the IRDA Act,
lgEg the Authority has been notifying the premium rates applicable to the Motor
I niid Party Liability rnsurance covers every year starting from 15.04.2011.
ln riirs regard, every year. once the premium rates are finarized, an exposure draft
slrowing the proposed premium rates detailing the melhodology of arriving the
prenrLr-', is released on the IRDAI website seeking the comments of various
stakeholders. The stakeholders need to provide their comments wlthin 15 days of
t-,le:se. of the exposure draft.
I'rs year too the Authority issued an Exposure Draft on 03d March 2or7 on
r-r'vir'or of premium rates for Motor Third party lnsurance covers for the Fy 2017-
lil ,rvrtinq comments on the proposed rates from all stakeholders concerned. The
exposure draft provides the broad methodology used in eslimating premium rares
a.d aiso the proposed premrum rates for the Fy 2017-1g. The last date for
receiving feedback was published as 18'h March, 2017.
After examining the comments received from various stakeholders, the Authority
rr.rs revrsited the premium rates as per the exposure draft and has further
'l,od.rrateo the premium rates in some categories.
l\ow r. exercise of the powers vested with the Authority under section 14 (2) (i)
of the IRDA Act 1999, the Authority hereby notifies the premium rates applicable
to the lvlotor Third Party Liability lnsurance covers with effect from 01st April 2017
as given in Annexure 'A 

.

insurers are hereby advised to be mindful of the concerns expressed by vehicle
livners about the rates as well as the availability of insurance. considering the
r-'rrndarory nature of Motor Third party lnsurance, rnsurers are advised lo ensure
:lrrt l',4otor Third Party lnsurance is made available at their undeMriting offices and
rhrcLrgh all available channels of distribution. The Authority will treat any complaint
of non-availabrlrty of insurance or use of methods to deny/ delay the insurance
cover. serioLlsly.
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l:,rtlrcr lnsurers are not permitted to cancer the current insurance poricies and
rs:rLre fresh policies to effect new premium rates. This notification as well as the
eiicrosed schedure of premium rates shaI be prominenfly disprayed on the Notice
doarcl ot every underwriting office and on the website of the lnsurers where it can
'rr' vie wed by the pubric This notification is issued rn supersession of the Authority.
'rarrrer notrficarion ref. rRDA/NL/NTFN/Morp/060/03/201s dated 2grh March 2016.
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(Yegna Bharath)

Chief General fvlanager (Non-Life)
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